ACT No, XXV or 1858.

PAssnD BY THE LEGISLATIVE COUNCIL oF INpIa.

(Recewed the assent of the Governor General on the Tth July 1858 )

An Act for appointing Municipal Commissioners and Jor raising a Fund for
Municipal purposes in the Town of Bombay.

WuEREAS it is expedient to make better provision for the appointment of
. Commissioners for the Conservancy and improvement of the
Town of Bombay, and for assessing and levying rates and
taxes for Municipal purposes in the said Town ; and whereas it is also expedi-
ent to provide additional funds for improving the Drainage of the said Town,
.~ and for repaying the expense incurred by Government in the construction of
works for sdpplying water to the said Town ; It is enacted as follows —

Preamble.

I. So much of the 158th Section of the Act of Parliament 33 Greo IIT Cap.

' 52 as remains inforce ; so much of Chapters II, IV, and
VI of Regulation XIX. 1827 of the Bombay Code as re-
mains in force, except Section XIIT of Chapter II, and so much of Act VII of
1836 as relates to the repealed portions of those Chapters ; Regulation XXXII
1827 of the same Code ; and Act XI of 1845—are hereby -repealed, “except so
far as they repeal any other Act, and except as to-any assessment or. tax which
shall be unpaid and as to any proceeding for the recovery of the. same wh1ch

shall have been comrienced before tlns Act comes 1nto operatlon.

Repeal of laws.

IL * Theassessment on house_s,buildings, and. grounds, made under the said
Statite and the said Act XT of 1845, shall, until revised and
Present assessment ) . R e e
to remain in force un-  altered under the provisions-of this Act, remain in full force
til revised. ~and effect, and shall be levied and recovered as a- rate pay-
able under this Act. . o o -
A o ' III.  Act XXV
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II1. - Act XXV of 1856, entitled “ An Act to comprise in one Act the pro-
, visions necessary for the assessment and collection of Muni-
m&i’fwﬁfﬂ of 1856 cipal rates and taxes in the Towps of Caleutta, Madras, and
o . Bombay, and the several Stations of the Settlement of Prince
of Wales’ Island, Singapore, and Malacca,” is incorporated with this Act.
In construing the said Act, the expression “the Special Act” shall mean this
Act ; the. expressmn “ the Commissioners” shall mean the.
Mumcxpal Commissioners constituted by this Act ; and the
expressmn “the local Government” shall mean the Governor of Bombmy in
Council.

Construction.

IV. There shall be three Commissioners for the purposes of this Act, and
‘ .. for the Conservancy and improvement of the Town of Bom-
Number, appoint- - i ; . .
ment, and election of bay under Act XIV of 1856. The Governor in Council shall
Comanissioners. appoint one of the Commissioners, who shall be President of
the Board of Commissioners. The other two Commissioners shall be elected by
~Her MaJesty s Justices of the . Peace in Sessions assembled N

V. The Commissioners shall be styled w The Mummpal Oommlssmnerb

for the Town of Bombay,” and  shall by . such name be a

co'g)°OT;‘;;§f°ners " body corporate and have perpetual .sqc‘ces‘sion'ge?nda com-
mon seal, and by such name shall sue and be sued.

>

VI.. The Commissioner appointed by the Governor in Council shall be.
removeable at his pleasure. The two elected Commis-
Coiemf’l‘;‘;fmf:r:ﬁ‘?e..by ~ sioners shall remain in' office for a period of three '\years
_ and at the end of every three years successively a like new.
_election shall take place, but the same persons or either of _them may be re- "
elected ; and in the event of a vacancy oceurring by death or otherw1se with-
in the sald ‘period, the Justicés in Sessions assembled shall, as $oon as conveni-
ent elect a person to supply the vacancy until the next triennial electlon

VII. The Mumclpal Commissioners shall ‘meet once at least in every

: week. The attendance of two shall be necessary to con-

ileetings of Oom<  otitnte a meeting. At a meeting of two, on questions on

‘ Whlch they are divided in opinion, if the President be one of

them he-shall have a casting vote ; otherwise the questlon shall be reserved for
the decision of a future meeting.

VIIL. " The Municipal
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VIII. The Municipal Commissioners may receive such allowances out of
' ' the funds to be raised under this Act as shall be, from time
ora 2y of Commission- 4, time, fixed by the Governor in- Council. Provided that
the allowances for any Commissioner shall not exceed the .
rate of ten thousand Rupees a year, if the Commissioner holds no other appoint-
ment or occupatlon ; or the rate of four thousand Rupees a year, if he holds
any other appomtment or occupatlon

IX. Inthe execution of this Act and the Incorporated Act, and of Act
Commissioners not X1V of 1856, the Commissioners shall not be subJect to any
to be under control of  ;hesk or control on the part of the Justices. Provided that,

the Justices. )
Proviso. in respect of any work for the execution of which the con-

“sent or sanction of the local Government is necessary under any of the said

Acts, and in respect of the regulation of the salaries of Officers appointed under

any of the said Acts, the Commissioners shall, before making application to

Government, submit a plan of the work or a Schedule . of the salaries for the -
approval of the Justices. 'When any such plan or Schedule is disapproved by

the Justices, the Commissioners, if they see fit, may refer the matter for the

decision of the Governor in Council. ' |

X. An annual rate of five per centum of the annual value shall’be im-
Rate on houses ana ~ POSed upon houses, buildings, and lands in the said Town,

Jands. and shall be payable by the owners thereof in quarterly
‘instalments. Provided that it shall be lawful for the Governor in Council, on

“the representation of the J ustices, to fix, from time to time, in lieu of the said

~_annual rate of five per centum, any higher annual rate not.exceeding seven
~and a.half per centuin. Any rate so fixed shall be published in the Government

Gazette before the commencement of the year in which such rate is to have effect.

XI. Religious edifices, and buildings devoted to charitable purposes, and
' temporary buildings occupied by European and Native
Officers and Soldiers in the service of Her Majesty or of
the East India Company domcr Regimental duty in the Garrison of Bombay,
shall not be liable to the rate.

Exemptions.,

XII. Buildihgs owned by Government shall be exempt from the rate s0

o long as the sum of thirteen thousand Rupees, now annually
Government buildings, . ) ) . . ]

: S paid by Government in lieu thereof, shall continue to be

so paid.” ~ ‘ : K

XITI. The Commissioners
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XIII. The Commissioners may exempt from assessment any house,

Power to exempt .
small holdings.  * twenty-four Rupees, if the same be the sole rateable pro-
perty of the owner.

building, or land, the annual value whereof is less than

XIV When any house shall have been vacant for sixty consecutive days '

Remission onacoount during any year, the Commissioners shall remit so much of
of vacant bouses. the rate for that year as may be proportionate to the number

of - days the said house may have remained unoccupied ;" provided that the

owner of such house, or his agent, shall have given notice in writing of the
vacancy thereof to the Commissioners, and that the amount of rate to be re-
mitted shall be calculated from the date of the delivery of such notice.

XV. A tax shall be imposed on all carriages, carts, hackeries, horses,

Tax on vehicles gnd  POBICS; and mules kept within the said Town, and upon all

animals. ‘ carts and hackeries plying for hire within the sald Town or
let for hire and used within the said Town and kept at any  place, beyond the
limits thereof, at the following rates ; and shall be payable quarterly by the
owners or persons having charge. of the same :—
. j?utes per qearter.
. . . Rs. As.
On every four-wheeled carriage on springs,... ... .. 30
- On every two-wheeled carriage on springs, except native hackeries, 2 4
_ On every native hackery on springs used: ior riding in, and drawn
by bullocks,... . e e e
On every native hackery not on sp%ﬁngs e .
On every labor-cart and labor-hackery not -on springs, ‘and drawn
by bullock%, and having wheels Wlth tires of the ‘breadth of 2} inches
andupwards, ke wee 012
' On every labor-cart and labor hackery not on springs, and diawn »

/

TSP

by bullocks, and having wheels with tires less in breadth than 24 inches, 2 4
On every horse, pony, or mule of the height of 12 hands or upwards, 78
Exemption of certain’ - XVL 'Provided that the several vehicles and animals

vehicles and animals. herem after mentloned shall be exempt from thetax, namely —

Gun- W'Wgons

* Gavalry Horses, and Horses of the mounted Police.

Horses

.

oL o
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Horses belonging to Officers doing Regimental duty at the Presidency, at
the rate of one horse for each Officer.

Conservancy Carts, Horses, Ponies, and Mules -belonging to the Commis-
sioners. - '

Vehicles and animals kept for sale and not used for any other purpose, if
kept by bond fide dealers in such vehicles and animals. '

XVIL . Every-person who may have owned or had charge of any vehicle
What constitutes o animal kept within the said Town for any portion of a
liability to the tax for
a whole quarter. quarter shall be liable to the whole tax for that quarter.
Proviso. . . DProvided that,in case any such person has kept or had
charge of any 'vehicle or animal for a period less than thirty days, the Com-
missioners may remit any portion of the tax payable in respect of such vehicle
~ or animal not ekceeding two-thirds of the tax for the quarter.

XVIIL If a carriage shall have been under r.ép_air at a carri‘age-makér’é ‘

Carriages under re- 10T the whole period contained in any quarter, no tax shall
pair. be leviable in respect of such carriage for that quarter.

- XIX. The Commissioners, at their discretion, may compound, for any
c ~ period not exceedlng oue year, with livery stable-keepers
ommlssmners may
compound with livery and other persons keeping carriages and horses for hire, for
stable-keepers & others.
a certain sum to be paid for the carriages and horses so
kept by such persons, in lieu of the taxes specified in Section XV,

XX. Every carriage kept and let out for hire within the said Town ;eand
R ‘ ~ every cart and hackery kept and used within the said
egistry and num- : . . ey
bering of hired car- Town ; and every cart and hackery plying for hire within
rlages. the said Town, or let out for hire and used within the said
Town, and kept:at any place beyond the limits thereof—shall be registered in
the Office of the Commissioners with the name and residence of the owner ;
- and shall bear, in such manner as the Commissioners shall direct, the number
of such registration. The registration shall be made and the numbers assigned
annually, upon such day in each year as the Commissioners shall appoint.
Any person becoming possessed, within thc year, of any such carriage, cart, or

B c " - hackery,
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hackery which has not been registered, may obtain registration on application
to the Commissioners at their Office. When any registered carriage, cart, or
hackery is transferred within the year, it shall be registered anew in the name
of the person to ‘whom it has been transferred. A fee of four annas shall be
paid for each registration.

XXI. Whoever keeps any carriage, cart, or hackery required to be:
Penalty fornot regis-  Legistered by the provisions of the last preceding Section,
tering. : without being so registered, shall, on conviction before a
Magistrate, be llable to a fine not exceeding ten’ Rupees and the Commis-
sioners, -or any Officer duly authorized by them, may seize or cause to be seized
any such carriage, cart, or hackery (provided the same be not employed at the
time of seizure in the conveyance of any passengers or goods), together with the
Lorses, bullocks or other animals drawing the same, and may deliver them over
to the Police ; and all Police Officers are hereby required, on the application of
the Commlssmners or their Officer ‘as aforesaid; to seize. and detain the same.
~ If the carriage or other vehicle as aforesaid be not clalmed or if the fine be not
paid within ten days, such carriage or vehicle, together-with the animals seized
‘with it, may be sold by auction by order of the ’\/Iafnstrate, and the proceeds ap-
plied to the payment of the fine and all costs and-eharges- incurred on account -
of the detention and sale ; and the surplus (if any), if not claimed by the owner
within a further perlod of twenty days, shall be pald to ithe Mummpal Commis-
sioners. ek

XXII: : Duties, at the rates specified in the. Schedule:annexed to this Act,
Levy ofTownDutles - shall be ' levied in respect.of the- séveral. things therein men-

o " tioned when imported from -any place. into the Town of 7

Bombay and interided “for .consumption or use: herein, - The sald Duties shall -
be calléd the Town-Dufies, and shall be. Ievlable in. addltlon to any Customs-

Dutles prescrlbed by- law.

XXIII The sald Town-Duties shall be 1ev1ed and collected by and under

. . the management of the -Commissioner of Customs of

own-Duties by

‘whom to be:levied and - Bombay and his ‘subordinate. Officers, who shall have the
gollested, same powers for collecting and. enforcing payment of the said
Town- Dutles as they now have or shall have in respect of Customs-Duties ; and

‘such Commissioner and his subordinate Officers shall have the same privileges

k ‘ a : and
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and be subjeet to the same liabilities-in respect of anything done by them in

collectmg and enforcing payment of the said Town-Duties under this “Act, as
they now hiave or are subjeet to’ under the provmons of any Act in force relat-

ing to the sald Customs.

L XXIV All monies rece1ved by the Comrnlssmner of Customs on account

Town-Duties to be Of the Town- Duties shall from time to time, after deducting

, paidintothe Treaswry.  the charges of collectlon, be pald into the General Treasury

to the credit of the Mumelpal Commissioriers.

XXV The Governor of Bombay in Council shall have power from time
Power to make rules 10 time to make rules for keeping the accounts of the said
for keeping accounts.  Town-Duties, and from time to time to alter or revoke the
same ; and may by such rules direct what books, accounts, and statements shall
be kept. by the Commissioner of Customs and at the General Treasury in rela-
tion to the said Town-Duties. The Governor in Council may also from time to
time fix the.oharges which the Commissioner of Customs shall be entitled to deduct’
for the necessary expenses of cqllecting the sald Town Dut1es and "accounting

for the same.

X}xVI All monies received by the Comm1ss1oners ‘or paid to their cre-
ditby virtue of this Actor of Act XIV of 1856 or of any other
- -Act or’ Regulatlon, and all fines and penalties ‘imposed and
1ev1ed by the Court of Petty Segsions or by any Magistrate of Police or Justice
of the Peace within the said Town, and all sums of money collected on account
of fees for licenses granted under Act 'V of 1842, or ‘Section XIIT, Chapter IT,
. Regulation’ XIX: 1827 of the Bombay Code, shall form a Fund which shall be
called the Mumclpal Fund of Bombay ' .

. M.u{nicipal F-un.d.

XXVH All eharges and hablhtles duly mcurred for Municipal purposes, _
~ Charges. premusly and which would, but for the passmm of this Act, be. pay-
n:lc;n':ed {or 1;};‘“,‘32,?“"" able from the Mumolpal Fund as constituted under the
D SeS 10 ne
by ppresent Mum(npalr provisions of Act XI of 1845, shall be paid from the Muni-
Fund. ~~ cipal Fund constituted under the prov1s1ons of this Act

' "‘XXVI‘.II.‘ The Municipal Fund shall be ’u'nder the direction and -'rnanage,.

- ment of the Commissioners, who shall submit quarterly, for
M anfwement and ap- v

plication of Municipal  the information of the Justices, an’ ‘account of all sums paid

Faa " ~~ into, and dlsbursea from, the said Furid. Sybject to. the de-
- duetions
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’
{

ductions and appropriations hereinafter mentioned, the said Fund shall be-
applied to the purposes of this Act and the Incorporated Act and of Act XIV
of 1856, and to the execution of any public works tending to the improvement
of the said Town which may be sanctioned by the Governor in Council, althouoh
not expressly mentioned in any of the said Acts

XXIX. From and out of the Mumclpal Fund, an annual sum, bearlng
Contaibation to the the same proportion to the annual expenses of the Police of
aunual expenses of the the Town of Bombay as the sum of forty-five thousand
Folice. Rupees bore to the annual expenses of the Police aforesaid
' ,; (namely, one hundred and sixty-seven thous#nd five hundred and fifty-three
Rupees) at the period of the passing of Act XI of 1845, shall in the first
instance be deducted and paid by equal monthly instalments and carried to the
-credit of the Governor in. Council in the General Treasury, to beapplied by the
Governor in Counc1l for and on account of the expenses of the Pohce of the

Town of Bombay. '

XXX. The Commissioners shall pay to the Governor in Coundil out of the
A Municipal Fund an annual dum not less than one hundred
nnual payment on

acconnt of Water- and seventy-five thousand Rupees on account of the expense
works. which has been or may be incurred by Government in the con-
struction of the works called the Vehar Water- works; and such annual payment
shall continue to be made until the whole of the expense so incurred (except
such portion thereof, if any, as shall be defrayed by Government out of the

public revenue), with interest thereon at the rate of four per centum per annum,
‘'shall have been repaid. The Commissioners shall also pay.to the Governor in
Council in each year such further sum as-shall be equal to the cost of the
'mamtenance of the said works during the precedlng year.

XXXI. The Commissioners -shall, untﬂ such a complete system of sewer-
age and drainage within the said Town as shall be agreed
Annual payment on
account of Drainage- -upon between the Governor in Council and-the Bench of
works Justices, shall hgve been completed ‘a,nd all the expenses
thereof defrayed, and all monies borrowed for the payment of. such expenses
and " interest thereon shall have been re-paid, set apart for the purposes above-
mentloned, out of the Municipal Fund, an ennual sum not less than two hundred
and fifty thousand Rupees. If such system of sewerage and drainage has
“been completed, ‘and all the expenses thereof defrayed, and all monies borrowed
for the payment. of such expenses and intevest thercon have been re-paid,
befor
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before the expensesincurred by Government for the construction of the said
Vehar Water-works shall have been re-paid, the said annual sum of two hundred
and fifty thousand Rupees shall be added to the sum of one hundred and
seventy-five thousand Rupees directed by the preceding Section to be appro-
priated annually to the re-payment of the expenses of the said works.

XXXII. Whenever the Commissioners shall have incurred any expenses

: in the execution of any of the works which, under Sections

Recovery of expens- , R _ .
es incuried by the XXIV, LI, and LIIT of the said Act XIV of 1856, the-
Oommisslonets ¥ e owners of any premises, houses, or buildings are required
o required btyo At to execute, the Commissioners may either recover the amount
g?es;lotggrlt)yy. theowners - of such expenses'in the manner therein provided, or, if they

‘ think fit, may take engagements from the said owners for
the quarterly payment of such sums as will be sufficient to defray the whole
amount of the said expenses, with interest thereon at the rate of six per cen-
tum-per-annum, within a period not exceeding five years ; and such sums,
when due, may be recovered by the same process by which rates may be_
- recovered under the Incorporated Act.

SCHEDULE.’
Eates: qf Town- Duty to be c/zarged upon the followmg articles zmported into
Bombay. ’
NAMES oF ARTICLES. ' RaTE.
. Rs, As. P,
Cows, Calves, Oxen, and Buffaloes, . ... «. ..each| 0 8 0
Sheep, Lambs, Goats, and Kids, ... oo oo s 0 2 0
~Ghee, e wv ch v wee we wes ewww. permaund | O 6 O
Grain of all.sorts, .. . ss- wv e ww percandy | O 4 O
Chunam, on value to be fixed from time to time by the Com-

missioner of Customs, with the sanction of Govemment,... 5 0 O per cent

Timber, on market-value at the time of import, ... ..... | & O O per cent.
Wood, Fire-wood, .o wiov wos wis v v percandy | 0 2 0







